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against them, The Railways are helpless in
the matter of restoring law and order in the
State.

SHRI JYOTIRMOY BOSU : You have
yielded to pressure ; you have not come out
with a clear statement before the House,
although you promised.

SHRI K. HANUMANTHAIYA : Sir,
about the ticket collection also, what he says.
is not quite correct. On the other hand the
drive initiated to check ticketless travellers has
yielded very good resultsin Sealdah and
Howarh stations. If one or two people have
been requisitioned by the Railway Adminis-
tration for this purpose, it is a natural course
of thing and this has been done not only in
Calcutta, in fact in Haryana, UP and other
places: Wherever such drive has been initia-
ted, teachers, scouts and social workers— all
these people are helping the Railways, if
there is any particular intention and 1rregula-
rity in the selection of a particular individual
and if my hon. friend brings it to notice, 1
shall take action.

So far as the appoin'ments are concerned,
I cannot straightway reply. I have to look
into the file. If he writes a letter to me, I
will send a reply,

MR. DEPUTY-SPEAKER : The question
is:

““That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1972-73 for
thc purposes of Railways, be taken into
consideration,*

The motion was adopied

MR. DEPUTY-SPEAKER : 1 shull now
put the clauses. The question Is :

“That Clayses 2
Enacting Formula and the Title
part of the Bill.”

The motion was adopred

Clauses 2 and 3, Clause 1, the Enacting
Formula and the Title were added
to the Bull

and 3, Clause 1, the
stand
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SHRI K. HANUMANTHAIYA : 1 beg to
move ;

““That the Bill be passed”

MR. DEPUTY-SPEAKER : The question
is :

*“That the Bill be passed”
The motion was adeptcd

—— e

GENERAL INSURANCE (EMERGENCY
PROVISIONS) AMENDMENT BILL

MR. DEPUTY-SPEAKER :
Sushila Rohatgi.

Shrimati

THE DFPUTY MINISTFR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) , 1 beg to move® :

*‘That the Bill to amend the Qeneral
Insurance (Fmergency Piovision) Act,
1971, be taken into consideration.'

Honourable Members aie aware that on
13th May, 197. an ordinance was issued for
taking over the management of the under-
taking of general inwrance companies pending
nationalisation of their business. Subicquent-
ly,  Bill was introduced in this House for
replacing the Ordinance by an Act and the
same was passed into law retrospectively from
13th May, 1971,

It is not necessary for me on this occasion
to recapitulate the various provisions contained
in the Act. Suffice it to say that it provides
for the management of the undertakings of
general insurance companies being carried on
for and on behalfl of the Central Government
until such time as Government acquires the
owoership of the insurers.

The ptovisions of the Act closely follow
the corresponding provisions in the Life
Insurance (Emergency Provisions) Act, 1956
which was enacted in similar clrcumstances at
the time of nationalisation of life insurance
business. The provisions were found satis-
factory and we had prosumed that on this
occasion also no difficulty would arise. How-
cver, certain contingencies have arisen. While

*Moved with the recommendation of the President ,
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the Custodians appointed by Government
have full authority to manage the under-
takings, subject of course, to any direction or
instructions issued by the Central Government
it has been contended that as only the manage-
ment has been taken over without affecting
‘the ownership which continues to vest with
the company, the share-holders still have power
to decide in what manner the management
should be carried on. Based on this conten-
tion the shareholders of one insurer at an Ex-
traordinary general meeting passed a resolution
deciding to discontinue general insurance
business with effect from 1st January. 1972,
and on the Custodian failing to company with
the resolution, the company, its directors and
shareholders filed a petition before a High
Court for issue of writs on the Custodian and
the Central Government to implement the
decision of the sbareholders” meeting. The
High Court has passed judgement declaring
that the right to manage an undertaking is
different from the right to decide what business
a company shou!d or should not carry on and
therefore when the shareholders decide to dis-
continue general business the resolution rhust
be given effect to unless the Act has expressly
taken away that right. The Custodian and
the Central Government have, therefore, been
directed by the High Court not to carry on
any new insurance business so far as this
particular company is concerned.

In the case of another insurer the Board
of Directors had given notice sometime ago
of a resolution purporting to amend the
Memorandum and Articles of Association for
commencing a new line of activity ; this vir-
tually amounts to a decision that the transac-
tion of new insurance business should be stop-
ped. There is also a possibility that other
jnsurers might pass resolutions for stopping
new insurance business.

"The intention of the Act has always been
very clear, namely, that all powers of manage-
ment including the carrying on or otherwise
of the business are vested in the Custodian
and neither the Board of Directors nor the
shareholders have any say in the manage-
ment of the business. It may be mentioned
that the shareholdérs are being adeguately
compensated in this behalf. In view of the
judgement mentioned earlier and the attitude
of some other Boards of Directors, it has
become necessary to make the intention abso-
lutely clear by spelling out in more express
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terms that the Custodians alone shall have all
the powers of management whether the powers
are derived from the Companies Act or the
Memorandum or Articles of Association or
from any other source and that any resolution
passed by the erstwhile Board of Directors .
or the shareholders of any insurer shall not
have any effect unless such resolution is appro-
ved by the Central Government, The power
sought to te vested in the Central Govern-
ment now ensures that no resolution which
has the effect of hampering the process of
nationalisation has any effect.

The minor amendments to the Act have
been proposed in the preseat BIl which are
aiso clarificatory. The compensation payable
under S ction 6 of the Act is related to the
average quantum of dividends distributed, for
the years 1967, 1968 and 1969. The wording
used in the Act, namely ‘‘during the years”
might be interpreted as referring to a divided
distributed in these years even though it
might relate to an earlier year, The proposed
amendment seeks to remove this ambiguity
by making it clear that what is relevant is the
divided distributed for any of those years,

Some of the foreign insurers transact some
insurance business outside India through their
Indian branches, Since the management
compensation under section 6 of the Act is
based on the net premium written by the Indian
branch, these insurers might include foreign
premium written through the [ndian branch
for the purposes of calculating the amount of
compensation. This was not the intehtion
and the amendment which is now proposed
seeks to clarify that only premium written in
India will be taken into account.

Hon, Members will appreciate that this
Bill 1& designed only to remove doubts as to
the powers of the Custodians and to make
clarificatory or vgrbal amendments and that
no new principle is being enunciated. I seek
the support of all the Members of the House
to pass this measure. The matter is spme-
what urgent and I would, therefor®, earnestly
request that this Bill may be passed as early as
possible.

With these words, I move,
MR. DEPUTY.SPEAKER :
moved :

“That the Bill to amend the General In-
surance (Emergency Provisions) Act, 197¥,
be taken into consideration,”

Motion
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SHRE SOMNATH CHATTERIJEE
(Burdwin) : Mr. Deputy-Speaker, Sir, we feel
this Bill has been mpecessitated by the balf-
héarted measure that was taken only a year
bdck in taking over the management of
geoeral ihsurance business although there has
been persistent demand that general insurance
should be outright nationalised, It is strange
that although a year has passed no Bill is
being introduced by the government to
nationalise the general insurance business as
such, and these picce-mical legislations have
been brought which shows government have
np present intention of bringmmg the Nationali-
sation Bill tself,

When we were discussing the main Bill
Inmt yoar the bon. Finance Minister said :

*I would like to finish the whole process
as carly as possible.”’

But after & year has clapsed we find that only
cortam amondments have been brought for-
ward which clearly shows that government still
want to go on paying Rs 33 lakhs every
month to the genecral insurance companies,
although these companies with the old manage-
ment- and: the old Board of Directors have
oo tutciion to perform and although there
hes Ween citar evidence of attempts 1o
sibotsge the. proper functioning by the
matingement which had been taken over by the
1971 Act. 1do not know why the govern-
ment are stiif thinking of retaining these
managenenis and going on dolling out public
monoy ut the mae of 33 lakhs every month.
This clearly shows that they have no faith in
natipnglisation itsef or the government
owning this Importint bousiness or important
industry, i you want to describe ft as industry.
wally, there ls no case whatsoever for the
savernment, delaying the nationalisation.

t4s siso very uonforlunate that although
obe yoar bas Japsed and the hom, Fipance
Minliter had. assured the House that goneral
insurance will now “break new grounds, see
some pew borizogy and try fo sgrve more
social objective”—I was quoting from his
spuschi delivered lust your gn the 2nd Jone —1
have yet to see how the horizons have besen
how the spcial objective is

Mm %:dnllm by the !mplementation

of the Act, nemely, only by taking over the
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1525 hrs,
[SHRI R. D, BHANDARE in the Chair]

We had pleaded last year, when we were
discussing the man Bill, for diversification
of the insurance business. It was essential
and we had suggested unemployment insurance,
crop insurance and some social security
insurance. An assurance was given that the
‘“‘gencral insurance business would not only
confine itsell to commerce and industries”—
again. 1| am quoting from the Finance
Minister’s speech—*‘they could expand their
activities to other sccial purposes.” We are
yeét to see how this expansion has taken place.
In which direction ? We have not yet found
the result of the alleged or intended utilisa-
tion of the funds of general insurance
companies for achieving any social purpose.

We wanted a categorical assurance from
the Government as to when they proposed lo
bring foiward the nationalisation Bill which
will do away with these attempts of sabotage
and to crcate difficulties in the propes function-
ing of the general insurance business by these
people and which will siop the payment of
Rs, 33 lakhs every month to these insurance
companies by the Government out of the
public exchequer,

So far as the management is concerned,
we find that in many cases even the
custodians have not been appointed  The
hon, Minister will correct me if my informa-
tion is wrong. The old persons are still
continuing in management,  The old manage-
ment pattern has not been alicred. Persons,
who bad no faith and belief in the nationalisa-
tion or the State undertaking the gereésal
insurapce have been kept in mansgen ent.
They have chther no faith in the new FLorizons
of which the Finance Minister had spoken Iast
year or in the social objectives to be achieved
through the utilisation of the vast rescurces
of the geners! insurance business, Hew the
Government propose to achieve the objectives,
it is supposed to have set befors it and bafore
the coustry ?  You cannot piease the country
masely words all the time, You must show,
sdne desds, We must soe thet these wvast
résources are really ntilised for the porpase
of belter management snd achiswing secisl
purpoes and socisl objective,

It you will kindly se, from clanse &pb) of
the Bitl you will Sad that the custodinny of
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some persona in charge of the mapagement
have becn given certain powers. We would
like 10 know who are the persons who are still
in charge of the management, if custodizns
have not been appointed, and who are the
persons who are being appointed as custodians
of the general insurance companies after the
management has been taken over.

I submit that this is another measure which
merely shows that the Government is anxious
not to take over the insurance business out-
right or at least at an early date which will
annoy their fisends in the commerce apd busi-
ness field. That is why these piecemeal measures
are being brought,

MR. CHAIRMAN : The Bill speaks of
giving powers to  managemant, whoever may
be the person.

SHRI SOMNATH CHATIERJLE : That
1s why I am asking why custodians are not
being appointed in all these concerns.

MR CHAIRMAN . There is
WTONE

nothing

SHRI SOMNATH CHATTERJEE : The
main object of the Act was that unul a custo-
dian was appointed, the old persons in mana-
gement will continue, Why custodians have
not been appointed ? Why old persons aie
hept on in the management 7 That 1s what [
am asking, Custodians have not been appoin-
ted.

The other point is about the Calcutta
Claims Bureau, in respect of the employees
of whom during the last debate on the 2nd
Jume, 1971, an assurance was given by the
hon. Finance Mimster that their cases will be
looked into and these employees of the
Calcutta Claims Bureau will be absorbed in
Government employment and their services
will be secured, We find that nothing con-
crete has been done except an assurance has
been given, I request the hon. Minister who
ia piloting the Bill inform the House as
to what the Government propose (o do with
regard to the employees of the Caleutta
Claims Bureau,

Subject to thls, we certainly s_upport the
main purpose for which the amending BT bas
been brought amnd we feel that the House
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should assert itself and see that the objectives
of the soclal legislation however hall hearted
it may be, arc not being put to such a use
that the whole purpose is frustrated.

With these words, I support the Bill.

*SHRI K. SURYANARAYANA (Eluru) :
Mr. Chairman, Sir, the Government have
taken over the management of general in-
surance companies through an Ordnance n
May 1971, as a prelude to the eventual
nationalisation of these companies. This was
replaced by an Act last year. Within the
last one year the capitalists owning these
companies have taken advantage of certain
loopholes in the principal act and thinking
that Government has no inclination or the
capacily to nationalise these companies, have
got certain resolutions passed regarding their
pawer to enter into any business. They had
cven taken this matter to courts of law.
As a result thercol it has becoms incumbent
on the Governmeat to clarify the position and
hence this amending Bill. The hon  Manister
has explained the reasons for this legislation
and 1 support the Bill  Sir, it has become a
habit with Government to legislate in a hurry
and to come forward subsequently with
amendment to rectify the situation and in the
process to be subjected to criticism from
various groups in the House. The Ministries
of Law and Finance have well experienced
officers and I am sorry that such utuations
should arise.

I know that the Government is equally
interested and eager to nationalise general
insurance as mach as the hon. Members of
this House are. But as [ satd on an eatlier
occasion financial considerations in regard to
compensation etc., are standing in the way,
Speaking on the Finance Biil Shri Jyotirmoy
Bosu criticised the Government for on outlay
of 33 lakhs of rupses as ocompensation
to these insurance companics moathly which
would work out to I.I lakhs of rupees per
day. He therefore felt that there was some
othar consideration for mot nationalising this
general insurance. T submit that because of this
delay Government's intestion to nationalise
i suspect in the oyes of all partics, When
Government issied the Ordnance taken ower
the managsment of general insyrance compa-
nies they had in mind the eventual aationslls
satfon at an sarly date

#The original speech was delivered in Telugo.
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SHRI MADHURYYA HALDAR (Matha-
rapur): On a point of order, There is
0o quorum in the House,

MR. CHAIRMAN : The hon. Member
may please sit down. The bell is being
Tung .....

Now there is quorum. The hon, Member
may continue.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRlI RAJ BAHADUR):
I would like to put on record that the hon.
Member who raised the question of quorum
has immediately walked out himself. This
only shows how serious or sincere he and his
friends on the other side are in raising the
question of quorum. This is in  spite of a
gentlemen’s unders'anding  between us  that
15 membcrs would remain present on that
side and 35 members would be present on this
side. Here Siry, vz are more than 35,
(Intertupiion)

SHRI
East)
people.

DASARATHA DEB (Tripura
He might have gone to collect his
(Inter uption)

SHRI K. SURYANARAYANA : Sir,
when the parliament & not in session Govern-
ment has taken recourse to legislation through
Ordnance and that is how the Ordnance was
issued last vear. As soon as Parliament met
a Bl to replace the Ordnance was brought
before the House. 1t is one year since the
principal Act has been on the Statute Book,
If even afier one year Government has not
thought fit to bring out the Bill 1o nationalise
general insurance, not only the other parties
but even we on this side are jusified in
criticising the Government.

Because of this fluid and wncertain con-
ditions now prevailing the custodians of thess
companies are also fecling the  difficuly,
They want to know when they would be
relieved of this burden und responsibility.
The Board of Directors are not the ruling
organ nor is the custodian their watch dog.
Teansferring  of custodisns from  ons
company to the other will not yield the desired
results and people have not much confidence
in the present set up.

#*Expunged as ordercd by the Chair.
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While replying to the d:bate on the
Finance Bill 1972, Shri Chavan has promised
to bring up a Bill for nationalisation of these
companies before the current session is ad-
journed. We have been informed that the
Bill will go up to a Select Committee. That
would mean & further delay of a year or more.
If a sharcholder has got back by way dlvi-
dends profits etc , twice the amount of his
share no compensaiion should be paid. This
should be the principle on which nationali-
sation of these general insurance companics
should be based. While supporiing the
present Bill | once again request that the
Bill for nationalisation of general insurance
should be brought up immediately,

&Y 3?0 Ao FY (mTMa) : WAy
qwrfy AE13T, IS THIGE CHTREY
srqvaq yiozhz fam #1 #3 qqr, @ gH
gg WA 93 fF qadfie € wq g
fefgge2) anat &, #1% mefqedy @ §
**at 2z mifsardr § sdt 20

MR CHAIRMAN : You are a senior-
most Member and an advocate. T¥ WY

A ad 2 7z fwrd 7 fawes fomr
Eicuill

SHRI R. V. BADE : Just like a cyclist
goes to a cycle-repair shop for repair of
punctures they come to this Parliament for
plugging the loopholes in the law,

MR. CHAIRMAN : Due to respect, I
am not asking you to withdraw those words,
but 1 am deleting those words from the
record.

ot To Wo wF : YU AAew § %
AT oA & A7 agt 7T A8 Ady § ) Fae
w#1¢ ¥ arsfye-fdzd f oot O 3}
fiF doT 1A ¥ a1z agi Lo qear § I
Tt & 1 qriemiz w1 o engfen-fied
A g7 qmar & gmmar g e aff
@ | g & g wt fafaet §, e
fafredy §, 0P M WAL WA WA
wifgy | ey AAadz seifees w1 fa@

o e ———
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g KA wad vt Pard ? ow
ot & 1 s wgtaTd ¥ g s
feat fF g% gt g% &< AW At 9w 0@
W AAwdz § 77 ot dar wfos R, @
% TAAEE AT 7Y qwr f W
T 9T 99 {A99z gigwE ¥ qrg nar ¢
oA 78 fotg forr fr wvadt ot & a9
TIT JAT FGAY Y I X 1 A5
nF § Tar f G357 a1 weeaT 7w
78 g wifee fr 918 ww sataed dar
FF W I FET AT | NE G
Tratazd a1 #8 dwr 439z FT &4
13T F+71 W1 @ WR F1FERA
A F a1z 97 p1¥wE X wer fr A a1y
TR WY § ¥ a9y whieww ¥ fed
Fo9A1 #1 YT 9% & 41 F% ¥ GAA 8,
Faawz a1 gefead g% fon aea @m
fF IA97 299 WY 97 qg qIANE dPA
4 U 721 97 gy &k

*Notwithstanding anything contaned
the Companics Act, 1956, or 1n the memo
randum or articles of association of any
msurer o1 in any other instrument, no
resolution passed it any mecting of the
Brud ol Dircctons or of the memb rs of
an insurer shall ba given effect to unless
approved by the Central Government "

way g ¥ yAw Ak 0 IW T
gty @Y Af | IW AR 99 g T®
e <@ at f5 gret d%e F38 7w

o7y @Y g AR A Fg 47

wAg early as possible I don't think I
will be able to introduce in this session
This much I am clear, but certamnly I
would ltke to fimsh the whole process as
early as possible "

gx AR g W woarea famoar

Faf! UF A Y AT § | oF A ¥ IR
ag werr 7 gt fe wfewgfan faw
gyt ifew | qraw far § g 33 e
<1 ) A 9E g § IAN BET S
oty 37 il & g© wewe ¥
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wwmfa ngtrw  amg Aifew e A
W

st 9o Wflo AX £ 1A B DY
afswd ¥ war gewrr @ amaifaw
TIANE F1@NT T @ § AOraw
®T, TAH TaAA= A} qrerwsd § 9y a2
AR AT FT frgr A §ah W
araaf ¥ a@ A § SRET Teddgm
T a1 & 1 gAY oY A% AvAwIE e
g foar, gmaT Miv 3@ qawar nar @
% fr wezar 07 o ¥ geEr A7 s
¢ Tl 9w ¥ AWAREITA ¥ 77 9w
foar ar <gr & 1 afy ardturro & qrdf o
TR AT R dT A naEm W 3
F741 761 ¥3q ) gafen A7 Fgar & fF
UCHT T FW & AT ¥qT A3whe
FR A Iman AW gl ? ox FRifenq
HTTT AAIZT FIFT | JATT AA0 qraTTEAL
gar 1 at 1100 v 71 mr wfave fafeer
AT @) ot T wie frar ¥
ggar ¢ fy zma gfrmfad o afes
ot aft & 1 0F Foqt 707 FHT & A
g0 et A A g AT @0 wav
A IETr g at gfawfad se afqe
TET g a1 | T Awn ¥ @eeiiaT
A qwa N AN F 1 FAd AR ¥ aw-
T THA qo-yen wefaar 3 ¢ 1 fae
T ICAUTA T aY Fafor 29T e
tefafrgfen sz W &1 war 1 arw
TR F1IT F 717 @ fraar av @
wr g ? AWy fAwRz WY I AEw
g foar & 1 Bfwa grddz weE ¥ wig
aw1 gf adl @ | THT I 0 A w3e
fafr

o g1 aft uedtwsn #4 @ A7
g @ ek« gF @ ghawiadt e
gfag @ AN, gat SEeriedwr me
Ay oy e ey Sefer qew
ar refufmifer orez § oy et
¥ oY FURT ) 3 & Afg
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[Araedem] -

e o1 w1 ¥ I aee e
N o e T L aawr faw gy
sgr s gw farr w1 33 =W
I T ANAMT R WE 1 o wwne
FT waAdz qT g W AL AW H T R
Fq FURANA A O W www adf 3
s e givdz ft QYo @ fee
s FraA ¥l Al o3 § 7 Y feafa W
gl AT FE o ¥ e w oft
aer gt fe oo weigfer s WY
aff o § 7 Tawr ulamg g 5@ @
uraA & FIT aw] Har eawifaw § 1 o
err-ar A 40T 51 aNeHz wq § ) A
dxwdz o1 s=Meqa & fog weqay o1 ¥
Fitedz 7 =g O WE TEIRE W
N sfgwre fag § 37% dfwg s fear &1
at grrTaefan <o 1% § o afar w<&
fmemr A AN e A g N
¥ & wfeg avr g A SR dar
IFrAY | FAT §FH N Gwladz [ g A
F® ¥-7x 1g W wifgy fe gg aY ewet
wr qu st fear F‘B"It-ﬂ%ﬂiﬂ TR
R AF ;S wAAE 1) v ) e
MEagds 7w By NYs F Frpa
 gmar § 99w vhfRy s ¥ feg ag
oy %77 o1q § | gafey & w@wer s
Lot R G SR

worafe apiey : e N ok
a7 Wit § 1 e wperank § vefeg

e vz L nmﬂ*ﬂvﬁql
';mtt. wiqx feq 8, Qa'r
L
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sH’ll B V. NAIK Whatever name we
may call it, nationalisation has not been
defined proahdy in legal terminology, The
entire management is in the hands of Govern-
ment, Amnd, 1 think, ecach year we are
giving as much as about Rs.'d crores to the
people who had .an interest in it before. I
would like to bring out the analogy and point
out some of the problems involved in taking
over of the management at the time of the
bank nationalisation. In the case of the
banks we have some sra'us quo ante pre-
vailing. There have been some expansion of
branches etc. I want to draw out the
parallel here. The status quo prevails. In
the case of new branches opened, there also
we see that there has not been a substantial
depariure from the previous policy regarding,
recruitment as well as  personnel. Therefore
1 feel that nationalisation or taking over of
the management is nct such a panacea for
almost every ill in our economic system,
before nationalisation, adequate preparatory
steps have to be taken. Such a thing was
done in the case of the LIC when the life
insurance companies were taken over. But
similar steps were not taken in regard to
general insurance prior 10 nationalisution,
This is evidenced by the amendment Bill
brought forward which shows that even afier
onc year of nationalisation of general insu-
rance business, the people formerly in. charge
ol the managements still comtinve in those
posts exercising thelr powers thought not by
the front door at least by the backdoor. I
think a time-limit has to be fixed with regird
to wnloading the profits or revenues occurring
to these concerns at rate of Rs, 33 Jakhs a
year or Rs. 4mmayenr.nnmnt oqml
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changed their mode of operation prevailent
before nationalisation

There was also a kick-back procedure as
far as the premia payable to the general
Insurance companies were concerned, Have
Government taken any steps to sec that the
kich-back  money which was gien to the
customers or the muddle agents who were
working has been stopped completely or it
still continues to be paid ?

In the course of questions, 1 had also
raised the pont that in  the case of general
msurance companics, there were 25,000 bogus
jobs already on the muster rolls We are
today unioading at the rate of Rs 33 lakhs
4 month 10 these concerns  Have any steps
been taktn m iegord to the musfeasance
of the money in the form of bogus jobs on
the muster of these concerns when these jobs
were non ¢antent and nobody was emploved 7
Have any steps buen taken 10 stop it with
retrospectine eflwet 7 Has it beun  legally
examiicd to see 1+ this money which was
musutilised in regard to pievious operations
which a ¢ at prewent in the hands of Govern
ment could be 1ecovered or simply because 1t
has been written ofT in th: balance sheet or
shown as expenditure already ineurred the
matter 1s to be treated as closed for ever ?
If this 18 treated as closed, then 1 am afiad
we shall not be able to lay down any clear
guidelines 1n regard to the conduct of busi-
ness, whether 1t 1s banking or general insu-
rance or other forms of monctary activities
It will not be possible for us to say that such
and such activities or such and such practices
of malpractices do not pay Since ume and
again there has been a cry for nationalisation
of this concern or that conwrn oF this
oligopoly or that gioup of industries I would
only like to reiterate that before nationah-
salion we shall have to take adequate pre
paratory steps as to the deviation of the path
that we are going to take once nationalisation
takes place, The general impression Among
the people 1s that though some more branches
of some morc new units might have been
opened, by and large, nationalisation of theso
financial institutions has  not made any
matenal changes.
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*SHRI V. MAYAVAN (Chidambaram) :
Hon Mr. Chairman, Sir, I am grateful to you
for giving me an opportunity to say a few
words on The General Insurance (Emergency
Provitions) Amendment Bil, 1972.

You know, Sir, that the General Insuracne
(Emergency Provisions) Act, 1971 providing
for the taking over of the management of the
undertakings of all general insurers and for
the carrying on of general insurance business
was passed in June, 19¥71. The House is also
aware of the fact that every month a sum of
Rs. 33 lakhs —nearly Rs. 4 crores per annum
—is being paid to the erstwhile management
of general insurance companies. Ewven after
a year the Government have not yet brought
forward a comprehensive biil nationalising the
gencral insurance business. 1 would take
thia opportumity to point out that such a
huge sum of Rs. 4 crores per annum need not
be paid to the former management of general
insurance firms, as they have been for decades
appropriating large sums as profits. 1 would
like to appeal to the Government that they
should soon introduce kegislation nationalising
the general insurance and also try to stop the
drain of public funds being paid as compen-
sation,

16.18 s,
[SHrI SFZHIYAN In the Chalr.)

Sir, I would also point out that in the
Finance Ministry thére are any nomber of
high-salaried officlals, 1 wonder how the
doficiencien in the original Bill which they are
trying to cover through this amending bill
escaped their astention at the time of framing

the original bill taking over tbtmw

they could hlu aaturally aveided the waste-

fal umdm involved i pessing this
uuauding All of us kaow that for every
hour of s 'Luk&bh he Goverothed!

" #The original speech was delivered In Tamil,
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isspsading Rs 50,000. Two hours have been
wliotted for discussion and passing of this
Bill, which means an expenditure of Rs. 1
lakh for the Government., I am surprised
that the officials in the Ministry of Fmance,
genting fat salary, could not foresee that the
Custodians alone should have all the powers
of management in respect of the goneral
insurance business, Is this beyond their
comptehending capacity for inclusion in the
original bill ? If they had done that, they
could easlly have avoided all unneccssary
complications resulting in this amendmg bill
and they could also have saved the wvaluable
time of this House and avoided the un-
necessary cxpenditure in getting this amending
bili passed. | have to say that the blame
squarely rests on the shoulders of officials
who formulated the original proposal for
taking over of the management of general
insurance business. Simularly, an attempt is
also being made through this amending bill
to cutb the tendency of foreign insurers
carrying on business outside India through
their Indian branches 1o get unintended
benefit in respect of premiums written outside
India. The Government have the experience
of foreign insurance companies at the time
when the hife insurance was nationalised two
decades ago. 1 begin to doubt whether the
lapse of the Government in providing for this
mn the osiginal bill itself 1s unintentional.
Those foreign insurance companies have been
given this bencfit for the past one year,

As 1 pointed out earlier, it is at Jeast
beyond my comprehension why such impor-
tant issues should cscapc the attention of
highly-pawd officials of the Finance Ministry
when tley framed the original proposals
last year. Here, | am reminded of a
Tamil proverb which means that law is
an ass. If you go in front of an ass,
the ass bites you and if you go behind, you
recsive the kick. When the Government
bring forward Jegislations intepded to benefit
the masses of the country, it should be
ensured that such legislations are an exception
fo this proverb.

While I commend .the amending bill
making the Custodians solely in charge of the
mandgerent of general insurapce business
#nd also providing for & check on the foreign
fosurers from making umintended profit, 1
regret tosay thet it has become the usval
practice with the Governmeni Lo come before
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the House with hall:backed measures and
immediately after that, again approach the
House for the acceptance of amending bills,
I plead with the Guvernment that at least
measures which are in the general interest of
common people should not be treated in such
a manner hereafter,

With these words, 1 conclude.

THE DEPUTY-MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, I am extremely
grateful to the hon. Members for the various
suggestions, But I wish that they sat back
to hear the reply or at leas paid together
attention at the time of the first speech.
Had they done so many of the points which
they raised or reiterated would have been
cleared and their fears would have been
allayed and it would not be necessary for me
to reply point by point.

1 appreciate their stand.  Their opposi-
tion was only symbolic 1 think they are
committed 10 nationalisation as such, While
supporting nationali.ation indirectly, they
want to regisier iheir party’s standpoint,
Otherwise they would be failing in their duty.
They have to show to their constituents and
their partymen that they have voiced the stand
of the party and opposed, il not to nationalis
satioa, the Congress Party. 1 do appreciate
their difficully and so I would not take thom
very seriowsly. I do not think they meant
the opposition to be taken seriously also,

The hon. gentleman who started the
debate belongs to the CPM and he made a
brillant opening and said that this wara
half-hearted measure and the Governmeat did
not show enthusiassn and sincerity. He alse
wanied an outright assurance. I fail to
understand how any party holding the posis
tion of a responsible Government can afford
to give any outright assuragce without
understanding all the intricacies of the
problem, It 1s the privilege of irresponsiblé
opposition to give ouiright assurances, I
am not in a position to do so.

SHRI SOMNATH CHATTERIJER:
1 make my position clear 7 I quond f
what the bhon. Finance Minister
last year when he said that be wagied 10
complete the process of nationalisation as
garly as pussible, 1 thought the mpmg
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{Shri Somnath Chatterjec]
Minister would have come here after having

read the spzech of the Finance Minister,
before complaining against others about
irresponsibility.

SHRIMATI SUSHILA ROHATGI: 1
stand corrected. The Deputy Minister had
read the speech ..(Interruptions),

SHR1 SOMNATH CHATTERJEE: 1
wanted a categorical assurance when such a
pationalisation measure would be brought.
What is the irresponsibility in this ?

SHRIMATI SUSHILA ROHATGI: Itis
hot my intention to provoke. But since that
was my interpretation, 1 shall come to it as
the last point, They say this is a pcacemeal
ahd it shows the intention of the Govern-
ment to go on doling out muney. It is not
the intention of the Government to go on
doling out 33 lakhs a month Government
has realised that the entire scope his expanded
and there is absolutely new objscuive and the
Government is extremely sincere so far as the
commitments that were made, Hon. Member
Bhri Bade is a very senior member. He said,
"Government will come to the Parliament
when it is in difficulty. It is like a bi-cycle
which has a puncture and it is only when it is
punctured, it comes here.,” 1 may ask
Mr. Bade ; he is a very legal minded brain
{ will ask him how is it that the bi-cycle gets
punctured ? It is only when in use, Govern-
ernment goes on with dynamic acts of the
party. It is always in movement and it feels
the pulse of the people. In its truc followup
of the commitment the bi-cycle has been
punctured. He will appreciate the enthu-
siasm for natiopalisation. Goverament is
working on this though it bas taken a year
1 do conceds that the year is...

SHRIR. V. BADE: There was some
Judgement of the High Court and therefore,
you have come to this Parliament.

SHRIMATI SUSHILA ROHATGI :
Apart from that, I do share the concern shown
by the Member that Government has taken
so long and that such a big som of money has
beon given cvery month I would like to say
for the benefit of the Hon'ble Members that
this big sum is 33 lakhs per month, But it
{s & very complicated issue and the Govern-

MAY 22, 1972

Provsns.) Amdr, Bill 296

ment has to decide what should be the ulti-
mate shape of the organisation —whether it
should be one Corporation or whether it
should be more than one Corporation. What
should be the area of competition ? Whether
the Bill should be for the entire country as &
whole or whether it should be limited to
certain areas, These are the questions which
require thinking. It is not as an hon.
Member said, that wisdom has just dawned
on us. Wisdom has been in operation all the
time. Some people may have doubted our
wisdom.

A very pertinent point was raised that
some companies do not have custodians. I
think that is a very relevant pont, 1 would
like to make clarifications on that. In the
casc of only four insurers, the custodians have
not been appointed, They aie - the Oriental
Fire and General Insurance, the Jupiter In-
surance Company, the Indian Guatantee In-
surance Company, the Indian Re-insurance
Coiporation, Of these, first three ar¢ 1n
public sector.  The companies aie the subsi-
draries of the LIC. Hence the previous
Board of Management will continue to manage
on behall of the Government now As
regards the fourth Company —the Indian Re-
Insurance Corporation. its shares are all  held
by the other insurers aad hence therc is no
advantage by appointing separate custodian,
Here also the previous Board of Dircectors is
managing on behalf of the Government., It 18
not quite necessary to appant custodians on
these four companies,

Another point is about the crop insurance,
It is a very correct question [ mean this s
some thing whach is shared by this pariy and
that party. Be that as it may, we should expand
the area of insurance so far as the crop in-
surance is concerned. For that the Ministry
of Food and Agriculture are mainly concerned
with t and they are working on it. Itis
receiving the attention of the Government as
it should rightly deserve.

There is another point which has agitated
the Members most. Before I go to that
there is a point about Calcutta Chims
Bureau There was & represeniation on be-
baif of these people and we have met them.
The Finance Minisier said that we should
consider it sympatheticaly. | am mot ina
position just mow to say where the matter
stands, But certainly we shall exawine i
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and will sse that any commitment rhade by
the Government is honoured.

The Ljon. Member said that the Govern-
mest only speaks, It does mot act. Ido
not think that. The CPI Member said that
in July Session Government should bring in
the Bill. 1 will now say that the Government
is intending to bring a Bill for nationalisa-
tion within this Session, 1 think within this
we shall have this Bill and it should be sent
to the Joint Select Commuttee.

With these words, I fec], and the Hon'ble
Members will feel, that the Government is not
sleeping over it. Government is not intend-
ing to dole out the money. It is not that the
Government has not kept its commitment.
Government 18 trying to bring the Bill for
nationalisation 1n  this  Session of Parliament
and it will go to the Juiat Select Committce,

MR, CHAIRMAN : The question 18 *
“That the Bill to amend the Gencral In-
surance {Fmergeniy Pronvisions) Act, 1971,
he taken into consideration.”

The Motion was adopted

MR. CHAIRMAN : We now take up
clause-by clause consideration

As there aie no amendments, 1 will put all
the clauses to the vote of the House together.
The question is :

“That Clauses 2 to 4 stand part of the
B

The motion was adopied.

Cluuses 2 1o 4 were added to the Bill

Clause 1, the Enacting Formula and the
Tule were added to the Bill.

SHRIMATI SUSHILA ROHATGI : 1
beg to move :

““That the Bill be passed”
MR. CHAIRMAN : The question is :
“That the Bill be passed™

The motion was adopted.

§
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SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, I beg to
move® :

“That the Bill further to amend the Sala-
ries and allowances of Members of Parlia-
ment Act 1954, be taken into considera-
tion.”

Sir, this a very simple measure As brought
out in the Statement of Objects and reasons,
the objects of this Bill 1s to prowvide two of
our colleagues 1n this House, 1epresenting the
Unton Territory of Andman & Nicobar
Islands and the Union Tcrritery of Laccadive,
Minicoy and Amindive Islands the facilty of
one free non-transferable pass each which will
entille them to travel at any time by the high-
est clasy by sicamer to aad fro any part of
his constituency and any other pairt of his
constituency or the nearest port in the miin-
land of India. This 1s coterminus with the
facilitres already avardable to members under
the Idenuty  Card cum-Railway pass in terms
ol section 6 of the Act. Subsequant to the
introductson of Bill in Lok Sabhia on the 20th
December 1971, a suggestion was made that
the steamar pss proposed to be given (o two
Members should cntitie them 10 take the
spouse and a servaat with them as is the case
with the rail journeys. This suggestion was
examined and it was agreed that this facihty
might be extended to the two Members.
Accordingly, I have given nouice of moving an
amendment to the Bill. This amendment sesks
to entitle the members to :

(1) obnc free pass for one person to
accompany the Member and to travel
by the lowest class by steamer and

{ii) one froe non-iransferable pass for the
spouse to travel by the highest class
by steamer to and fro the usual
place of residonce of the Member in
bis constituency and the nearest
port in the mainland of India, oace
during every sesslon,

"Moved with the recommendation of the President,

N VS



